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have heard the hon. Members, I have
drafted the Bill in the manner I did,
because I was also thinking that there
are cases where even good people do
not get loans now-a-days. I do under-
stand the difficulty which my hon.
friends who have dissented have ex-
pressed. But no right is taken away.
That right is still there,

I submit that as far as the other
points are concerned, as the hon.
Minister himself has said, they can be
rectified when the Bill comes back,
and it may then be considered as to
how they should be placed and whe-
ther more provisions or amendments
should be made or not.

With these words, I thank the hon.
Minister once again,

Mr. Chairman: The question is

“That the Bill further to amend
the Hindu Succession Act, 1856,
be circulated for the purpose of
eliciting opinion thereon by the
318t December, 1962."

The motion was adopted.

—

16:20 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL

(Amendment of sectiong 3 and 4)

Shri  Siddiah
Sir, I beg to move:

“That the Bill to amend the Un-
touchability (Offences) Act, 1955,
bb circulated for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

Under article 17 of the Constitu-
tion, untouchability is abolisheq and
its practice in any form is forbidden.
The enforcement of any disability
arising out of untouchability shall be
an offence punishable in accordance
with law. This Untouchability (Off-
ences) Act was enacted just to give
offect to the provisions of article 17
and to punish the practice of un-
touchability. I have moved an
amendment to sections 3 and 4 of the
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Act. Section 3 of the Untouchability
(Offences) Act restricts the religious
right of a member of the Scheduled
Castes belonging to a particular reli-
glon or religious denomination or
sectlon of the religious denomination
from entering and offering worship in
any place of public worship which is
open to a member of a different re-
liglon or religious denomination or
sectlon of a religious denomination.
Similarly, section 4 restricts his social
rights to the use of a river, well,
road, dharamsala and places of public
resorts. The object of this Bill is to
secure equal religious rights for Sche-
duled Castes with any Hindu and
equal social rights with any member
of the general public.

Section 3 is meant to punish offen-
ces regarding religious disabilities. 1
will read ijt:

‘“Whoever on the ground of ‘un-
touchability’ prevents any person

(a) from entering any place of
public worship which is open to
other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person; or

(b) from worshipping or offer-
ing prayers or performing any
religious service in any place of
public worship or bathing in, or
using the waters of any sacred
tank, well, spring or water
course, in the same manner and
to the same extent as is permis-
sible to other persons professing
the same religion or belonging to
the same religious denomination
or any section thereof, as such
person,

shall be punishable with impri-
sonment which may extend to six
months or with filne which may
extend to five hundred rupees or
with both”.
This means, this section divides
public places of worship into three
categories. The first category is, a
public place of worship open to other
persons professing the same religion.
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The second category will be, public
places of worship belonging to the
same religious denomination and the
third category is places of worship

meant for any section of the religious
denomination.

Sp far as public places of worship
which are open to Hindus are con-
cerned, the scheduled castes being a
part and parcel of the Hindu com-
munity, they can enter those public
places of worship. Suppose there is
a temple—a public place of worship
which is meant for a denomination.
Unless a scheduled caste belongs to
that particular denomination, he has
no right to enter that temple. There
are temples belonging to a section of
the religious denomination also. I can
tell you that among the temples that
are now existing in this country, very
few temples belong to the Hindu
community as a whole. There are
innumerable temples which belong to
various religious denominations and
many more pumber which are meant
for a section of a religious
denomination.

This Act, which was meant to abo-
lish untouchability and to punish the
practice of untouchability, has not
been able to achieve that object. Un-
touchability which can exist within
the same class or section is punish-
able. If a Harijan does not belong
to a section of religious denomination
to which a temple is open, then he
has no right to enter that temple.
That shows, a majority of scheduled
castes are pot allowed ‘o enter tem-
ples which belong to another denomi-
nation or section thereof. This ques-
tion was taken up by the Commis-
sioner of Scheduled Castes and
Scheduled Tribes. Since this Act was
passed in the year 1955, every year
he has been making suggestions to
improve upon this Act because it was
restricting the rights of Scheduled
Castes to enter many temples, In the
year 1856, just one year after the
passing of this Act, the Bombay Gov-
ernment felt a difficulty. They could
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not allow Harijans to enter all the
temples which they wanted ang this
Act did not go to their rescue. There-
fore, they had to pass an Act which
is called the Bombay Hindu Places of
Public Worship Act 1956. According
to this Act, a public place of worship,
particularly if it is a Hindu place of
public worship, if it is open to Hindus
generally or any section thereof,
members belonging to any section of
the Hindu community are allowed to
enter the temples. This Act was
passed not under article 17 of the
Constitution but under article 25(2)
(by of the Constitution which em-
powers the States to allow these
Hindu temples of a public character
for anybody, any class of Hindus.
Similarly, in the year 1958, the same
difficulty was felt by the Uttar Pra-
desh Government also. Into the Vish-
wanath Temple at Banaras the Hari-
jans were not allowed and the Gov-
ernment was in a flx. Then they
thought of bringing a legislation, and
they actually brought the Uttar Pra-
desh Temple Entry (Declaration of
Rights) Act, 1956.

Thus we find, Sir, that the present
Untouchability (Offences) Act has pot
been able to abolish untouchability so
far as religious rights are concerned.
As I said before, the Commissioner
for Scheduled Castes was making a
suggestion to the Government of
India to amend, if possible, the pre-
sent Untouchability (Offences) Act,
sop that all sections of the Hindus in-
cluding the Scheduleq Castes may be
allowed to enter any temple which is
meant not only for Hindus generally
or any section thereof.

The matter was also taken up by
the Estimates Committee. In their
48th Report they have thoroughly
gone into this matter and they have
suggested;

The Committee, however, do
not consider the present position
as satisfactory and suggest that
the Government of India should
undertake a detailed study of.the
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various legislations on wuntoucha-
bility and social disabilities and
their comparative usefulness or
failures and as g result thereof
they should prepare a compre-
hensive mode] Bill on the subject.”

1 consider that the Government of
India has not considered this subject
in detail. They admit that there i;
some restriction for the members of
the Scheluled Castes to enter all
temples, whether they are sectional
or denominational, but they have
taken one plea that even though there
is discrimination according to section
3 of this Act, the discrimination is
not based upon the ground of un-
touchability. If it is not based on the
ground of untouchability, it is based
upon the fact that they belong to some
different section of the communily.
That means, till now the Scheduled
Caste people were not allowed to
enter these temples on the ground of
untouchability. Now the plea taken is
that we are not going to allow these
people to enter the temples not
because of untouchability but because
they belong to a different section and
the temple is meant for a parti-
cular denomination. Because of this
plea, most of the Harijans are mnot
able to secure admission to temples
which are of a denominational
character.

1 know that this Bill is not only
meant to abolish untouchability
among Hindus, because according to
the explanation given in this clause
it will cover Hindus, Jains, Sikhs and
Buddhists. The present position has
not in any way improved. Although
untouchability was abolisheq by the
Constitution, it still persists in dif-
ferent ways. 1 learn that the Gov-
ernment of India Has now suggested
1o the State Governments to under-
take legislation under article, because
under article 17 of the Constitution
only Parliamen: has got that rignt of
legislation. Under this article, Par-
liament has that unique right of pas-
sing legislation; the State Govern-
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ments have nothing to do wath it
Now the Centre has suggested to the
State Governments legislation under
article 25(2)(b). Under that article
they can legislate; but it will not
come under the Untouchability (Offen-
ces) Act. So, they cannot rovide for
punishment if they are not allowed tc
enter any temple. Therefore, my
amendment to section 3 of the Act
reads as follows:

“in clause ()a, for the words
‘other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person,”’
the words ‘Hindus or any class
or section thereof' shall be
substituted.”

Similarly, in clause 2 1 can under-
stand one difficulty regarding my
own amendment. This Act is meant
to remove untouchability not only
among Hindus but also among other
religions like Muslims and Christians,
If that is the case, I am prepared lo
amend my Bill suitably. As an al‘er-
native, I can suggest that instead of
my amendment “Hindus, or any sec-
tion or class thereof”, we can say
“persons professing the same religion”
may be retained and other clauscs
may be deleted. That will make it
applicable to all religions, including
Christianity and Islam.

As 1 submitted earlier, the Govern-
ment of India has been asking the
State Governments to enact legislation
under article 25(2)(b) of the Consti-
tution. But what happens in the case
of Union Territories like Delhi, Hima-
chal Pradesh and Manipur? In so far
as these territories are concerned, it
is Parliament which has to make any
enactment. So, I want to know par-
ticularly what they have done, so far
as Delhi is concerned.

Then I will come to scction 4 of the
Act, which deals with punishment for
enforcing social disabilities,
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Section 4 reads as follows:—

“Whoever on the ground of
‘untouchability’ enforces against
any person any disability with
regard to—

(i) access to any shop, public
restaurant, hotel or place of pub-
lic entertainment;”

So far, sp good, but clause (ii) is:i—

“the use of any utensils, and
other articles kept in any public
restaurant, hotel  dharmshala,
sarai or musafirkhana for the use
of the general public or of per-
sons professing the same religion,
or belonging to the same reli-
gious denomination or any section
thereof as such person;”

So far as entry in a hotel is concern.
ed, there is no difficulty, but the
moment one enters it, there comes
the difficulty with regard to the use
of utensils or other articles kept
there, According to this provision of
section 4, clause (ii), the utensils that
are kept in a hotel can be claused
into four categories, namely, firstly,
utensils which can be used by the
general public; secondly, utensils
which can be used by persons pro-
fessing a particular religion; thirdly,
utensils that can be used by persons
belonging to a particular religious
denomination and, fourthly, uiensils
that can be used by a section of the
religion. Though at present the
Scheduled Castes are not feeling any
difficulty in getting entry into hotels
and making use of the utensils, this
provision js there. I may bring to
the notice of the House that under
this clause separate cups or saucers
may be kept for Scheduled Castes
because it provides for separate uten-
sils and articles if they belong to a
particular section or a religious
denomination. I do not know why a
temple and a hotel have been put'on
the same footing. In the case of en-
try into a temple also the same sec-

JUNE 22, 1962 (Offences) Amendment Bill 12614

tions are there and in regard to
hotels also the same sections are
there particularly with regard to the
use of utensils ang articles.

If we go to clause (iv), it says:—

“the use of or access to, any
river, stream, spring, well, tank,
cisten, water tap or other water-
ing place or any bathing ghat,
burial or cremation ground, any
sanitary convenience, any road
or passage, or any other place of
public resort which other mem-
bers of the public, or persons
professing the same religion or
belonging to the same religious
denomination or any section
thereof, as such person, have a
right to use or have access to;"”

The same difficulty is here also. There
are so many compartments made
even with regard to the use of a
river. Suppose, a - particular portion
of the river is being used by people
of a particular religion so far. Now,
unless a Scheduled Caste or a Harijan
belongs to that particular religion, he
cannot make use of the water of that
river, at that place. Suppose, another
portion is being used by a section of
a religion, then unless he belongs to
that particular religion he cannot
make use of it. This is an absurdity
which we can see in this clause of
section 4.

Similarly, it goes on to say about
dharamshala, musafirkhana and sara
also. Thus we find that there is no
difference actually between religious
disability and social disability. They
are almost the same. Therefore this
Act which was passed in 1955 deser-
ves tg be amended. My amendment
to this particular section, that is.
section 4, is as follows:—

“In section 4 of the principal
Act,—

(i) in sub-clause (ii), for
the words ‘of persons profes-
sing the same religion or be-
longing to the same religious
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denomination or any section
thereof as such person’ the
words ‘any section thereof’
shall be substituted.”

When it is amended, it will read as
follows:—

“the use of any utensils and
other articles kept in any public
restaurant, hotel, dharmasala,
sarai or musafirkhana for the use
of the general or any section
thereof”.

Thus it will remove these restric-
iions that are now placed particularly
on the Scheduled Castes. I find in
the original Bill which was drafted,
this question of religion was not
brought in.

16.41 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

For the benefit of the House I will
read clause 4 of the original Bill.

“Removal of social disabilities on un-
touchables,

No untouchable shall on the ground
only that he is an untouchable be sub-
ject to any disability, liability, res-
triction or condition wih regard to
the use of or access to any river,
stream, spring, well, tank, cistern,
water tap or other watering place or
any bathing ghat, burial or cremation
ground, any sanitary convenience,
any road or passage or any other
place of public resort which other
members of the public have a right to
use or have access to.”

But when it was referred to the
Joint Select Committee they brought
in these religious matters also with
regard to social things and they have
complicated the Act.

Therefore, 1 suggest that this is a
very important Act dealing with the
removal of untouchability, and 1
suggest that this Bill may be circulat-
ed for eliciting public opinion on it,
so that the whole subject-matter may
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be discussed by all the State Govern-
ments and by the public in general
and they can suggest amendments. I
am not very particular that my
amendments should be accepted, but
amendments may be suggested to
achieve the object I have in wview.
That is, a Harijan should have equal
religious rights with any Hindu and
equal social rights with any member
of the general publiec.

With these few remarks I commend
this motion for the acceptance of the
House.

Mr, Chairman: Motion moved:

“That the Bill to amend the Un-
touchability (Offences) Act, 1855
be circulated for the purpose of
eliciting opinion ¥nereon by the
31st December, 1962.”

Shri K. C. Sharma (Sardhana): I
am sorry | do not agree with the
Mover of this Bill, and I feel very
strongly about this question. When
the question of untouchability with
regard o access to places of wor-
ship arose, India was a different
India from what it is today.

In the world there was a time when
nothing existed except God. They
said God alone existed and India
was no exception to it. In Manduk-
ya Upanishad there are four pads
which say that the whole universe is
confined to the existence of the
presence of God. Nothing  except
Goi existed. And then Nishe asked
Zoroaster, “Where are thy Gods?”
The reply was, “They have laughed
themselves to death”,

So this is the phenomenon of ihe
change in  civilization that from
what was God and God alone aund
nothing else, God has disappeared
and man has appeard on the scene.
Now, if any man wants to say that
someone shall not be allowed to go to
a place of worship, the proper course
for him is to have God in his pocket
and worship and net to go to'a
temple.
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An Hon. Member:
temples.

Shri K. C. Sharma: Temples, you
«annot demolish, because they are
property based on the labour of man.
Therefore, you cannot do it If you
do it, you shall have to go to jail.

Demolish the

An Hon. Member: Or to hell,

Shri K. C. Sharma: My point is
this. The importance. of this guestion
is not that importance that it had when
for the first time this question
arose. India is rapidly changing.
For instance, in the 16th century, in

Germany and in other countries,
Catholics were killed in thousands
because they professed the same

religion in a different form. Other
people were not allowed to be enthro-
ned because they professed a different
religion. This untouchability is not
a phenomenon which is peculiar to

the Hindu religion or to India alone.

Mohammedanism happens to be the
most catholic religion and the most
humanistic religion. No other system
of religion has got so much of brother-
hood as Mchammedanism. Even in
Arabia, there was a class of people,
supposed to be water carriers, which
was considered untouchable. At a
certain stage of civilisation or culture,
one class has been considered down
below the touch of the elite, what-
ever the form. Even in England,
there are classes, whether lawyers,
professors or intellectuals who look
down upon the millionnaires, though
a millionnaire can buy their service
all right. Whatever the shape, cer-
tain classes of people get themselves
into what is called the elite of so-
ciety. Their language is different;
their way of living is different. Their
very culture, system of thinking, all
these things are different, On account
of social, economic and political
changes, conditions differ from one
another.

India, now, is a democratic State
where every citizen has got as much
right as any other citizen. One has
got as much right as any other citi-
zen. Therefore, these little questions
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of going to a place of worship or not
going to a place of worship have no
significance. I wish to remind my
hon. friend that ome of the greatest
writers said that the child who runs
into the lap of the mother, the sheep
which huddle together and the de-
votee who enters God are not inde-
pendent entities but slaves of the
situation. They bow down to the
master and live under their protec-
tion. The greatest distinguishing fea-
ture of a living human being is his
independent entity and his difference
from another. Therefore, if you want
to behave as a man, I would ask you
not to run after Gods or to the doers
of temples, but to stand erect and
work and take your share in the new
and greater India that is coming up.

ft fira Arovw (FY) - @amfa
72T, 9T & WA TE AT A (F2Y
(sYRE) wHedz faw & v
fag FTavg | misfrEr & amdT
s g (At gt

Mr. Chairman: The hon. Member
must ask me to listen,

st fara wTomw : wfT wEEa,
F o Fgram i &1 way fa=e
sfaa Far g g (At S &1 F
ANG T FIATE | H T WA F AW F
orer g et fF ad ea g & awt o
FI FAAT AEATG fF I owareqm ¥
o gfera gom F¢3 9 § 999 e
fea oY 78t 9 & 9T Ffaw F7 FAT
AT & A1 919 99 35a F1 2fad fs few
atg fadi ax st 93 7 W A Ra wew
1 37 Lary A qara # fawaa § 2
e, AfEaE 37 79 F WL T [ATHY
FaT g | 48 AfT, wfee §g 781 €1
# wrq & SaTaT ATETH § 1 R I AT
®1 7EN wradg | TR AT A F I qF
FT A7 KT aE T R F WA gAAT H
TA-FH fFAF TE § 7 7 Fel &
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are | 57 ® feedlt A, AroF O
farzar aiva< mar gfagra 1 ¢F faardt
& & Freor &4 A fw fagam afree &
gt deFd &1 a1 faan g, agr siram
# guFT giaae frargar 1 9 99
o Fawe fFar f§ srnew § oS
zfagra F1 1 Az, 79 g af@da-
A A TZAT, Tg TAT TG AT
L G TAAT AT, a1 7T, temd
T arar gzt @ faarrdl, tagan avga
A, A v ¥ 73 AeHT £ A feeg
97 & "% AH4 T §, A1 ag qFAIE
fagame & Sa 178 W H ATTAA S
AHA & ®T H G |

ufrrr o afisg 79 a1 € OF
FME oFATE § | AATT A CF AT
aars 2, O AMI AT ®AT FLITY
Gar foar 5117 | w7 T wi=T 99w
FTATHAT IF 727 41, a7 F7ardr
F %z fr & g iszT AR | IT
awg § A1 ot awAay 1 F aqrew &
gfeaT wwaT q, 1'ieq suemafa ¥ F7%
5 7, 7 fF g F917 F gA g fafw-
wIq 1 g7 Fg, "tfea oy, wT Am
FI TNTT G, ATH 51 AGT HZAT ATZTT
[ AL Far, i " & A w7,
fATe & FTarAT AT g7 F1 27 AT
ST HTT §TAT 3, 17 f939919 7iFgY
F awa # g ATy )’

# forg Srae FHEN T HFATAT |
# gfegre war, gATEraE T, FATE
TG, T FTE TAT | T & 7ITEA TG,
1A T@( 1 a5 T AT FET AT
wfdeT w1 97 & wrf Fa=v A1 71 "=
griFagwrraf®ed | w9 wET
FHET TqTfya gE, Av Al A wwE<d B
& g i AR grar a1 % 7 7w 99
AFraAT A AT 1§ TEAEE ¥
FgAT ATgan § % {7 Wit § ga dan
4171 (Ai) LSD—8.

Bill

A, faaa s wee Eadmm
TAE | HIT A IAGY I FEIHIA
FLHT AT §i w17 § gEAAT HL, AT
TG § AT & A4 9 FALTH @A
Aqigfragaa WA g 30 g A§
it & Fga wrg g 15 $wTan
H AW W aATeT §, 9 §4 4 50T &, W
TATANT AT TATT FIAT 90 )

AFgTE 17 & &4 medi &
THHT W AZ G 1 A I FCarat 40
FATEI 1573 WL g 7 50K 1HF 1%
FTAART AT TG I (@ IA H
HTE G 0 Fzary agi g 1 Soav gAH
qgu i, g3 s g1 w9 fear
CEEIEERAL JE £ i) 1 W B
WITEE 5T AFAT ¢, qEWE 41 % &,
e Z1FAT §, FF U1 AeA @WK
IR & AT a0 qrdle3ai & | aTs
i l5d1 &1 FaaT &1, Y a7 S99 § =
HT N qF AEENF TF FUIE FHIFRT
EIEEHAE Pt (G R AT AcA R SR AL
BTAZA T ATHER O 57 94 507a1
e AT £.% fra {33 g TiFq
=, 030 7187 ag GEIAT 1 A4,
G 9 Gz FYag AT A9l
TOGAT | A FET-970 & q34F7 W AgY
g1

sftadt Am AR (WATTTA) ¢
71 42 9,03 ITT 0 90§ 7T W7
& qr A 1% wariaa PR g @ g7

st firmm Ao W A WTT |

T A0 97 @A g @O
(Interruption).

Mr. Chairman: Order, order. The
hon. Member should address the
Chair. If he has any grievance
against any Member, then also, he
should address the Chair and have
the redress of that grievance.
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it frr AreEw ;A TG § 3T
FTWRE 1A A §F FET, A9 & g
H AT F FfF FFaw |

Afer-g3a & It § g9 faq &1
R FAFfadFron @ 3 A
FZTE fF 7% o @z A g5aT fadm
FT1, Mifs A o 2frag =
qAT & a7 ImT A5 g Fgpaa &
wefaa oz frae & 1w ® wra % o
o gFae A2 F g wTg T4r)
AR LT 731 {4 2 fwat &1 fagm
F A F AL HIITTZAR 78 T6-
WAL &1 Far §3 AFT-HA9 7Y,
& & gwa g fF agr o i wfaa
&1, 29ra § qarfaar s e
AT F gy W@, W CF T
s 17 A A S FTA, g1 a9t
TR F TR o A Fad gard
917 =¥ 97 TF4 £ | ARIATITAT 1T
FI 97 § 27 F T IT 9% F1 IFL30
F fagr rF 7T 39 K1 AR A7 FWI
# g fwar and o

ZH FHT FT ATA TH AMEIT F1
ferar <& & 1| wro T 7 a0 g
&Y FHTAT &, g9 JATAT &, T 24T
"7 g F g, fom ox A awe
THW, 74w & | amaar g fF
Afezz wfeg 79 a9@e & A OF
faew &1 @07 & 1 W faq qaEA &
fagd T ST @I, S A AT § 7
FFAE L W AR AN HA3 FT
qMY # ff ATeES &1 A g & |
famt aZi faerar & 1 ag A fawr & e
FV 1A & 1 T F1E T g1, Av A
wred, O Afex gEar Aifam
dfed Framfa F Fgr, “q0 °AT WA
&g, Qar /g gt Wnfgw (7 mfeT
&Y a1 wfearg €1, @ 11 A 97 Y ar
g gd F9 Q@ wAA T | WL AT
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29, 781 a1 w97 | iFa7 ggr, 4@,
GEE I L

A% argae oY 91 | FEOA H
7 gfiem wa § agar 41, a1 47 =
Y 937 | 3I8H T mav ¢ OF | fea
F g fz= & gfrar a0 o wwd =
s far 1| 7 Pefssras srfeamars
2 grawE Fen & fmawmiwi
Afeem a9 § IR &1 ag AgAT
saraT & foF s @, T, e faw,
aY Ttz @ | AT AR ¢ 99w A
ATETHT 0 & | XTH I 7 FamT &
#2T 7 FIAT, T T 1A &, U
TE-TEN FT HIAT ag-TZT AHAT | ARG
Ffaar g fr

AT, TR, TR AIIAT
weaq @4 9aq 7 qwafa 7@ afeq

qETHT W FgAl #1599
FT AT gL 9w A fear & 1 Fr fEe
yi 7 Fgr fF s g3fee & 2@ ?
Far faet g4 7 famn € fF oo ot
a1 g5 At ar IR A | L qF 9H
# v  for wg R A0 AT ST
! TATAT, AT AT T TR AT,
ZATX g AamHt 7 aarar 5 agant
9z 91 | £59C qF AT FT A &Y
AW R M G T AUTT AL A |

sfyqelt TMEEY ;AT T FE AT
¢ awr 3@ faw A w1 w

T
sft frw AW ¢ WA AT

wReaT A HwdT § a1 A &4 @ |
ag Y 7€ FAT T & | (Interruptions)y

Mr, Chairman: Although what the
hon. Member is remarking has some
relevance, I think he should come to
the points made in the Bill which are
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(Amendment) Bill Plant at Neriamangalam
quite important. We would like to &1 o ofadz, ot TR W% ¥ @Y &,
hav his opinion on the clauses of the Ll ' N -
Bill also, Y ATARS KA IZET | TAfad

# zTE@ERd FAT § (% TRE0 0aEes

&t form aroww oS faa wgEE 7 taar @ |

F47 & faw o wgr &, & v sAwT fay
FIATE | IAH! H1E ArI@FAT TG E | of; ferm AvTEw : §3 q2IR7 ARa
g9 @7 *7 afgm @ T =ET F1 HZINT AWIRT ARAT , WFZ &
g A ST AfEe 0 7 FFTE FrzEz, aiEt w1 Aef), gWT w0
g9 ® 94T ¥ | Tg ZAT qrfeariz qHIT F1H, T 1 IH W LT 7T 7T H
ATt fgrgeam &t Fim qgr 97 99 g€ HAF BT HZT FIATE | 56 § H AT
g1 midagfranrgn 3o fa=w F7T, WEE FIH FT WTAT 7 0 Y TE0
AAAT AT &, A1 FFTAFAT AT £ FTE |
afsars & foyaefer agi 97 43 gu _ .
oo g o, M Oheiman L 40 o undersand
afeq st & Fraeg  ft g, into the script and 1 will then give my

g2-73 a9 & | gfear & €9 97 9¢ opinion on that®.

i’ﬁg‘fgl W ek ad o a‘" Shri P. N, Kayal (Joynagar): Sir,

7zt a7 Y F foar 97 | TEET AR it really surprises me to hear discip-
ﬁ'?l':il‘ FI #IE TET 71‘3"\‘ ?,’ | les of panch sheel and socialist pat-
T tern who had spoken just now. This

B CCIC (3[“[ F4qT W) . Bill is to allow every Indian to move,

5 or enter or use anything that is pub-

# gread HraT &) o § uF few lic.
¥ qarfee® 9 wF FE AEAT Z
Mr. Chairman: The hon. Member

Mr. Chairman: You want a clari- will continue next {ime. The Private
Member's Bill will be held over for

fication.
discussion in the next session. Now,
Shri Samnani: Yes. we will take up half an hour discus-
sion.
o ag & fF sras g d quAy
T # waga & qarfeas  woAl
IIEfhaa F1 FTHr gAe fomar & 17.01 hrs.
FFT UF aTa A1 IR FET & TR tPHYTO CHEMICAL«PLANT AT
TEATH & Aatfoerd, 9 TEATH WIS NERIAMANGALAM
¥ faega aone § W1 TEATHT wWR Shri A. K. Gopalan (Kasergod):
~ 3 Fr) : Madam Chairman, on 7th May, 1862 in
ﬁ?%l{lﬂ I T " i a‘g.-a“@ answer to question No. 453, certain
EEaTE | (Interruptions) IR answers were given like this.
s e & WHT‘Q. q‘g Shri Vasudevan Nair asked whe-
A s gy qwal ther there was any truth in the report
- - - .
TEATH N T LI that the plant that was going to be
g : . qt established would not be established
g & wwr § g W@ OE therc. The hon. Minister said that the
¥HaT § | 99 48 q19 ATg< ATEN, economics of the plant which was

*See footnote under col, 12636.—Ed. {Half-an-hour-Discussion.



